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SHRI SATYASADHAN CHAKRA- Mr. DEPUTY SPEAKE : You 
BORTY : The Minister has stated ... 

Mr. DEPUTY SPEAKER : Nothing 
will go on record. 

( Jnterruptionsu) 

Mr. DEPUTY SP AKER : Professor, 
you are terching ru le to your students. 
The rule are very clear. They do not 
perm it it. 

15.30 hrs. 

COMM1TTEE ON PRrVATE MEM-
BERS BILLS AND RESOLUTIONS 

IFTY~SEVENTH REPORT 

PRO . RUP CHAND PAL (Hooghly): 
Sjr, I move : 

"That thi Hou e d agree with the 
ifty-,evcnth Report of the Committee 

on Private Members' Bill and Resolu-
tion pre. ented to the Hou e on 12th 
April, 1983." 

Mr. DEPUTY SPEAKER: The 
question i 

"Tl1 t this Hou e d ag~'ee with the 
Fifty-seven th Rep rt of the Committee 
on Private Member ' Bills and Resolu-
tions pre ent d to the Houc;e on the 12th 
April, 128~." 

The Motion Was Adopted 

15.32 hrs. 

R SOLUTfON RE. CENTR ·STATE 
R LATlONSHIP-CONTD 

Mr. DEPUTY SPEAKER: The 
Ho use will now take up further con ider-
ation of the Re olution moved by Shri 
Amal Dalla on the 3J.st March 1983 on 
Centre-State relationship . Shri Amal 
Datta will continue his speech. 

SHRI BRAJAMOHAN MOH ANTY 
(Purj) : Sir, I hwe a p J in t of o rd~r on 
the admi nissibility of th ' Res lunon. 

•• Not recorded. 

should have oppo ed it at the introduc-
tion stage. 

SHRl BRAJAMOHAN MOHANTY : 
Sir, you will appreciate th1.t this Resolu-
tion affects and involves the basic structure 
of the Indian Constitut ion. That is the 
p roblem. Th:t.t is why I am opposing it. 
I have ab oJutely n quarrel with tho 
spirit of strong States but the Resolution 
is contrary to basic concep of the Cons-
titution and with the de. ire f the moves. 
But it ha been so wonl d, I may 
state ... 

Mr. DEPUTY SPEAKER : Thi is 
not the sragc at which you can oppose the 
introduction of th is Resoluti n. That 
stage is over. Tt ha been already 
moved. Now it is the subject matter or 
prop erty of the House. How can you 
oppo c it, when it i the property of the 
House? You annot oppo .·e it. 

SHRI BRAJAMOH N MOHANTY : 
I accept your decision and T wo u!d take 
it up when r pa.rticipa e in the di cus ion. 

Mr. DEPUTY SPEAK R : I will call 
your name and then you c Ln participate 
in the di cu ion. 

Now, M r. Amal Datta may continue. 

( lnlerruptions) 

SHRf AMAL DATT (Diamond 
H arbour) : Sir, Ja-;t tim~.:, when I spoke 
I was able to e uc idatc on som.! of th e 
points which need recapitulating today. 
The first one i , the C n tit ution as 
o riginally en1cted. Alth u h called 
federal, it was not really a Fcd~ral Con S-
t itution. It was something o f a eros , 
between a unitary and a fi deral Con stitu-
t ion, it may be called a qun. i-federal 
Constitution. But wh tever fedural 
elements were there orig : n 1.lly incorporat-
ed in the Constitut ion, had b n slowly 
eroded. The rea on for tho erosion has 
been the fact th:tt the amo ruling Party 
has been ruling t the C ;n ~ re a 'i well a 
in the St te-, fo::- a v~ y lo1 pJri d so 
that they ha vc :n vh adj u ;tm ;, :.; b )t WI) en 
them elv¢s a if tluy are m Lk i J adjust-


